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: O R D E R (ORAL) : 
 
Justice L. Narasimha Reddy, Chairman : 
 

This Cp is filed alleging that the respondents did not 

comply with the order passed in OA No. 4037/2018 dated 

14.03.2019. 

2.  Today, we allowed the RA No. 154/2019 and recalled 

the order passed in the OA No. 4037/2018 dated 

14.03.2019. Therefore, the question of contempt does not 

arise.  

3. Hence, we close the Contempt Petition.  

 

(Mohd. Jamshed)     (Justice L. Narasimha Reddy) 
    Member (A)     Chairman 
 
/ankit/ 


